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INTRODUCTION

1. the Chairman, Estimates Committee, having been authorised 
by the Committee present this Nineteenth Report on action taken by 
C^vernment on the recommendations contained in the Eighty-Ninth 
Report I Second Lok Sabha) of the Estimates Committee on the erst
while Ministr)' of Rehabilitation—Western Zone.

2. The Eighty-ninth Report of the Estimates C(^mittee was 
presented to Lok Sabha on the 14th April, 1960. Government fur
nished their replies indicating action taken on 33 out of 37 recom
mendations between 22nd August. I960 and 15th November, 1960. 
These replies were considered by the Study Group of the Estimates 
Committee, 1961-62 on the 1st November, 1961 who desired that 
further infomiation be callcd from Government on certain points 
arising out of their replies. The replies to 3 recommendations and 
further information were supplied between 6th Dccembcr, 1961 and 
9th August. 1962 and these were considered by the Study Group ‘E’ 
of the Estimates Committee. 1962-63 on the 30th August, 1962 who 
desired that further information in respect of recommendation No. 33 
may be callcd for. Further information on recommendation 33 was 
received on 21st November, 1962 and it was considered by the Study 
Group ‘E’ on the 23rd November, 1962. The draft Report on action 
taken on the recommendations contained in the 89th Report was con
sidered by the Study Group ‘E’ on the 31st January 1963 and adopted 
by the Committee on the 7th Ferbruary, 1963.

3. The Report has been divided into the following four Chapters:

I. Report.

II. Recommendations that have been accepted by the Govern
ment.

III. Replies of Government that have been accepted by the
Committee.

IV. Replies of Government that have not been accepted by the
Committee.

4. An analysis of the action taken on the recommendations con
tained in the Eighty-ninth Repor of the Estimates Committee 
(Second Lok Sabha) is given in Appendix II. It would 
be observed therefrom that out of 37 recommendations made in the 
Report 11 recommendations i.e. 29.8 per cent have been accepted

(iii)



Hv)

folly by Government, while 7 recommendations i.e. 19 per cent have 
been accented partly. Of the rest replies of Government in respect 
of 14 recommendations i.e. 37.8 per cent have been accepted by the 
Committee, while those in respect of 5 recommendations i.e. 13.4 
per cent have not been accepted by the Committee.

New Dei.ht-1. H. C. DASAPPA,
February, 19 1963. Chairman,
Magha, 30 1^84(Salta). Estimates Committee.



C H A P T E R  I

REPORT

In paras 111-114 of the 89th Report (Second Lok Sabha) on the 
erst>\’hile Ministry of Rehabilitation (Western Zone), the Estunatcs 
Committee had pointed out that the physical achievement of the Re
habilitation Housing Corporation Limited had not been much and 
that it was evident that the Corporation had not been functioning in 
a  business like manner and that the financial results of its work had 
yet to be assessed. The Committee were given to understand at tlie 
.Smc of examination in 19t>() that the Corporation was engaged in 
tne collection oi instalments of tlic pace of plots from the plot-holders 
and in completing the remaining work of development of the colony, 
which had alrcudy taken over six >ears. The Committee had sug
gested that the remaining work might be completed quickly and the 
Corporation wound up soon so that the expenditure being incurred on 
its establishment was saved.

2. The Committee were informed in August, 1960 by the Ministry 
of Rehabilitation that the Rehabilitation Housing Corporation would 
be wound up as .soon as:

(a) final instalments of the price of plots had been deter
mined by the Corporation and realised from the 
allottees;

(b) final Balance Sheet and Profit and Loss Accounts had
been prepared; and

(c) conveyance deeds executed.
3. The Committee were informed in January, 1962 and again in 

August, 1962 that there had been no change in the above position. 
The Arbitrator, to whom the question of compensation to be paid to 
previous landowners had been referred, had not yet given his award. 
It was added that as soon as he gave his award the Profit and Loss 
Account of the Corporation and the final Balance Sheet etc. would 
be prepared.

4. The Committee arc surprised to note that even after a lapse of 
11 years since the constitution of Rehabilitation Housing Corporation 
Profit and Loss Accounts of the Corporation had not been prepared 
for want of award regarding the Compensation to be paid for 150 acres 
of land acquired by the Corporation.

The Committee regret to note that despite the fact that Companies 
Act, 1956 enjoins that annual accounts of Government companies 
should be presented to Parliament, no such report had been presented 
by the Rehabilitation Housing Corporation for the years 1958 on
wards. The Committee hope that the price for acquisition of land 
will be finalised without further delay and that effective action wilt 
be taken to implement the Government's decision to wlnd^ up th t  
Corporation.
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APPENDIX 1
[Vide Reply to recommcndatjon No. 8 in Chapter III]

Minutes of the meeting held in the Ministry of Rehabilitation an 
the 13the June, 1960 to discuxs the future set up of (a) the Ad hoc 
Committee fur settlement of pcn.iion, G.P. Fund, pay and leave 
salary claims of displaced Government servants tmder the Ministry of 
Rehii’.nlitation Schcme and (b) the Ad hoc Committee for aeitlement 
of pension claims of displaced Government servants under the Minis
try of I'mancc nhnni’ <7i the lipht of the S.R.V. Report.
PRl-SnNT
MINISTRY o r  R U IA H IU IA TIO N

1. Shri Frcni Krishcn. l.C .S . Joint Secretary,
2. Shri K. I.aht. I.A <.'v A.S.. Deputy Sccretar%'.
3. Shri K, N ( hanna. Deputy Secretary.
4. Shri N ( . Srn, l.A A; A S . onicer-in-C hurge. CentrH! Cluim» 

Orpanisatioii.

M INISTRY Ol n S A N C i:
1. Shri Inderjit Singh. Joint Sccretarv (Economy).
2. Shri D. D Khatia. Deputy Secretary. (FxpencHturcj
3. Shri N \ Venkatramun. Deputy Financial .Adviser i Rcba-

bihtation Finance).
COMPTROLLI H i \ D  AUDITOR GENERAL

Shri S Raniifi. I.A, & A.S.. Director of Audit and Accounik

ACCOUNTANT <,/ \E R A l . ( E \T R A I. REVENUES
Shri P. Raniitl’.-. l.A. k. .A.S.. Deputv .Accountant GensraJ 

MINISTRY Of- HOME AFFAIRS
1. Shri T. C' A Srinivasavaradhan. l.A.S.. Dcput) Secrnary.
2. Shri T. S Anantalcri.shnar. Under Secrctar\.

The following p<)inl.s were discusscd and oecisions taken
i. Ministry of Rehabilitation Scheme for settlement oi claims in 

respect of Pension, G.P. Fund, Leave Salary <4 Pay
(1) The oKistiBg Ad-hoc Comraitiec of four membtrs mav be 

abolhkwi.



(2 )  rhe Ofhccr-in-('hargc & other ofliocrs of Central Claims 
ganisation appointed for the purpose nuiy be empowered to decide 
cases involving non-recumng amount relating to urrciirs of pay and 
allowances and leave salary upto Rs. 500 for cach case without the 
Audit coming into ihc picture. Cases involving amount over Rs. .S(X) 
may be handled by the Officer in-Charge and linal decision taken after 
those are approvcvl by the representative of ComptrolKM and Auditor 
General who will be posteii on regular and whokMunc h.isis.

(3 )  Pension & Fund cases may Ix' dealt with Jircctly by the 
Ofiker-in-C'harge and linal decision taken after these arc :ipprc>ved on 
the spot by the representative of Comptn^llcr and Auditor (icneral 
of India.

All sanctions mav Ix' »ssncd under the signatures of the Odicer- 
in-Charge and necessar\ pinvcn. will be delegated to thi^ effect by the 
Ministry of J-inance.

^5) Neee^sjry fornis ^hoidd bt' issued to each .ind every claimant
in a month's time u iih an :idvice to file claims within a period of
thiee rr>4)nths afUM which no claim woiiUi !>e entertained under the 

Scheme.

(6) Ai! the penclini: clatms ;nui those leicived hereafter should 
be vetrled by 31-3-10^)1,

JI. Mini' '̂frv <>( lifuuhv St iicfue U>r \ t'nfu'atiiV} t>l scrviir rrndcrfd in
Pakisian hy (ii<n rrnmcnf Servants w h(f urc in etnp!(>\ment of the
( U m  rnmvnt o j  Indui

(7 I Cases may continue tt' be handled by the ('entral Claims O r
ganisation till 31-3-M ( Smce the pallern of work was of the same 
nature J S. fl-con. ) was doubtful whetiicr enconraginj! results could 
be achieveJ by continuing the (. entralised agency for (lisfH)sal of this 
type ot c;tve>. ^^owever, an assurance was given that all the cases 
will Ik‘ disposed of by 31 3-f>l ).

I 8) All oflicers of the Central Claims Organisation may be em-
pov^'crcu to isMje A'erihcatjnn C’crrilicates' lo the Ministries concerned 
after the ca.scs have been checked up ajui approved on the spot by 
the Representative oi the C omptroller and Auditor Cieneral. Neces
sary powers u ill be delegated to this effect by the Ministry of Finance.

( 9)  All the Administrative Ministries should be addressed once 
again b> the Ministry of f inance for completion and forwarding of 
the pending cases to the C entral Claims Organisations by a fixed date 
after which no extension would be allowed and ciises will have to be 
decided by the Ministries concerned themselves under the normal 
rules.

(10)  The work should be managed in such a way that all cases 
urc disposed of by 31-3-61. The position should, however, be re-



«i0i*ed dwiMfler for oomidering the derirabOitj ot deoeatruUag thr 
iroik to the Adkniiustrative Ministfin oonoenieiL
m . O tneral

(11) The Central CUinif Oisaoiiatioii mqr be shifted Craai 
MiiMOorie to New Delhi a* early at possiUe.

(12) A close watdi should be kept on the progress in disposal of 
otaims/cases each mondi under various cat^ones.

Sd ./- K. N. CHANNA. 
Deputy Seerttary to the Government of InO*.



A d bwii ^ t l i  atfim  taimm ^  Oovfmimgnt om tks rtcornnmmdanon
Ik# ig ik  Report o/ tk$ EMitmatss O m m itu t {S§amd Lok Sahka) m  ik$ 

trm M U  M m utry of R§hM hianen— W mitm Z m $,

I T o n i number of reoominendttk>n» m a d e ....................................... 37^

II. ReoommendAtiQcit accepted fully by Goremmcnt ( c ^  rtcommenda-
tioni m C h ap ce rll) ...............................................................................

NUMBOt.............................................................  II

PlRCBNTAOl TO TOTAL........................................................... 19*8%

III. Reoommcsidationt aooepced by the Govemment partly or with
modtlicttiooi (vti# recommendations in Chapter III).

N u m b b k ..................................................................................................  7

■AOB TO TOTAI....................................................................... 19%

n

IV. Recommendationf not accepted by Govermnent but replies to which 
have been accepted by the Committee {vids rea>mmendations No. 8,
12* 13,14,19,20,22-25,27. 28, 36, 37 in Chapter III).

N u m b b x ...................................................................................................  14

PnCBNTAOB TO T o ta i............................................................................ 37 8%

V. Reoommendationi replies to which have not been accepted by the 
Committee {vid§ recommendations 2 9 ,30» 31, 33> 34 tn Chapter iV).

N u m b b x ...................................................................................................  5

Pkhcbntaob to T otai............................................................................ 13.4%

Of the 38 recommendations/ccnclusions/obsenrations included in Appendift 
VI of the 89th Report one i.e., S. No. 32 is an appreciation of the upkcefi • 
of Rdiigee Homes.
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